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Applic^t impugns respondents* orders dated
19o3.98 (Annexure-Al'f ̂ lly) relieving hire From his
duties from the Scientists Pool u. e. P« 11,3.98

and claims that as per Memorandimi dated 20,2.96

(Annexura-Al) his appolntmsnt as a Pool Officer
uas for tha full period of 3 years u.8,fo' 23,1,96

and could therefore have concluded only 22. 1,99.

2. Roplicant had earlier filed Oa No,437/98.
In that OA applicant had ooroplaioed about

non-disposal by respondents of his representation
dated 2.1.-98 (Annexore-Al) and had sought absorption/
rsgularisation in respondent organisation, Tbat

OA uas heard along u/ith other OAs and was disnissed
by common ordar dated 26.10,98. Ah Ra has bean

•■"ax by son,, of tho applicant
® ^ those Oaj
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uhleh is still ausiting dlgsosal but^Ti^ of
date the aforeaad order dated 26.10.98 dlarisslng
applicant's earlier Da No.437/98 along uith othsr
OAS has not berf< stayed, modified or sat aside,-
i  In para 7 of that order dated 26.10.98 this
wry Bench had cat«orlcally held that the Scientistd'
Pool Sehene provided for a mexlmum tenuro perlod of

.  3 years, (fplicant had himself adsitted in para 4(i)
PP his OA No,437/98 that he Joined as a Pool Officer
in esIRon 5.3.82 and worked up to 16.1.83i.o.
for a period of 10 months, 12 d,ysl Thus, in view
Of the maxima tenure period of 3 years undar the
Scientists' Pool Schene, he was eligible for
reengagement as a Pool Officer only fb r the period
3 years minus ^ r1e months 12 days i.e.' 2 years 1 month 18
day s<r

Ihder the clrcumstaice, if upon applicant's
raengagsment by order dat,d 20.2. « ( <p„axure-Al 0,11,)
".o.f. 23^1.96 he has been relieved of his duty by
lopugned order dated 19.-3.98 u.a.f. 11.3. gg wpon
completion of bis tenure «der the Scientists Pool
Schema it cannot be sain fhc<-

"  respondaits have actedHegally, irregularly or improperly.

5' No doubt the appointment o roer dated 20,2 96
"ontioned that applicant's tenure uoulo be for 3 ya,L

;; - mentionel■ough inad»ert«,ce. as they had o verlocked the
months 12 days' service put in by him sarliar and

as soon as the error was detected, it uas rectified
by Memo dated 7.3.96 (Anne*ure-R4) uhich dearly stated
tbat ^plicant's tenure uould be fo r 2 years one month 18
bays and ^uldbe relieved,, on 12.13..98.
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6.- IB this oonnection ua oannotBut notloa
that In applicant's rep raasntatlon dated 2.'1. £B

(nnnaxure-A 1) ahoaenon dl^osal ha hod aada a
ariavance of In o, No.437/ 98 ha had hlnealf adnittad
that ha had baa, appointed for a period of 2 years 1
month and 13 days a.a.'f.i 23;n.96 and his tenure aaa
likoly to expire on 12o^3b'98o

">• ajring hearing applicant's oounaal Shri
Bharduaj denied that nemo dated 7i1:096as reacting

^  the earlier order dated 20.^2/96 had reached the
applicant and alleged that this Naso uaa not
genuine. Ito have ouraeluea perosed the original
records uhich uere ahoun to ua by re^ondmts and
ere satisfied about the ganuineas of flaao dated
7.^3.96 which applicant was fully aware of as is
•ieer fn:™ what has been stated in para 6 abo ua and
la in accordance with the t etna and ccnditiona of
the Pool Schemed

C

under the circumstance this Oa is wholly
devoid of m erito' In this connection we note that
during the pendency of 0a No. 437/38 in which the
issues materially nrs nn >44 j. «r aiiy are no different from those raised

in the preasat Ofl, applicent in pare 7 of the
presait OA has stated on affidavdt that h'^ had
not previously filed any ^plicetioB. petition or suit
regarding the natter in respect of which this
opplication has bean Bade before any Cburt or any
Authority or any other Bench of the Trlb«,el, nor .,y
such writ petition or suit is pending before thda.

9. . ... .abo wos  s/statament made on affidavit is doariy
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in at'c @curate,^ this 0^ is diamiasetj uiith costs of
fe^lOOO/- payable by applicant to

regpondffitsf

(  RSvL aK SHPl I suflTI IN
i^ioiserO)

47/). ̂■
(  s«r«acIige f

mice CHaIR«IaN(a)
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